NATIONAL COMPANY LAW TRIBUNAL

NEW DELHI BENCH

(IB)-540(ND)2018
CORAM:

.PRESENT MS. DEEPA KRISHAN Dr. DEEPTI MUKESH
HON’BLE MEMBER(T) HON’BLE MEMBER (J)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING BEFORE NEW DELHI
BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 14.08.2018.

NAME OF THE COMPANY: M/s. Rakesh Mehra V/s. M/s. Shah Infratech
Pvt. Ltd.

SECTION OF THE COMPANIES ACT: 9 of IBC, 2016

'S.NO. NAME DESIGNATION  REPRESENTATION SIGNATURE

Present: Counscl for the Corporate Debtor

ORDER
IRP appointed as per the order dated 9t July, 2018 has filed an ;-1pp]icati.(m
for directions. The said application is not before us. I.d. Counscl for the Corporate
;Debtor says that the said order dated 9t July, 2018 was challenged before the
Hon’ble NCILLAT and vide order dated 13t July, 2018 the samc is declared illegal
and sct aside. Ilence, 1d. Counsel sccks to file an appropriatc application for
closurc to the present proccedings as dirccted in the order of [Ton’ble NCILAT,.

Timc is granted. To come up on 13t Schcmbcr, 2018.
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